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IN THE  HIGH COURT OF JUDICATURE AT BOMBAY

ORDINARY ORIGINAL CIVIL JURISDICTION

WRIT PETITION (L) NO.900 OF 2020

A1 – Fateh CHSL. & Anr. … Petitioners

Versus

Municipal Corporation of Greater Mumbai & Ors. … Respondents 

Mr.Vishal Kanade a/w. Mr.Ali Bubere for the Petitioners. 

                                                              

CORAM :    S.J.KATHAWALLA, &

R.I. CHAGLA, JJ.

    DATE     :      19TH MARCH, 2020

P.C. :

1. Not on board. Upon mentioning, taken on board.

2. Perused the Praecipe dated 19th March, 2020.

3. Without  going  into  the  merits  of  the  matter,  the  demolition  of  the

impugned structure is stayed upto 31st March, 2020.

4. In view of the current situation created by the global pandemic – corona

virus (COVID-19), the Courts are taking up only urgent matters between 12.00 noon

to 2.00 p.m.  The Courts are also trying to ensure that even during these two hours,

the Court rooms should not be over crowded and only individuals whose presence is

absolutely necessary in their respective matters, should be allowed to be present in the

Court rooms.  Most of the urgent matters pertain to seeking restraint orders against

the  Municipal  Corporations  from  carrying  out  demolition,  eviction  and  holding
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auctions of  attached properties.    To prevent individuals/frms/companies who are

aggrieved upon receipt of notices contemplating demolition/eviction and/or holding

auctions of attached properties and are left with no option but to rush to Courts, we

suggest to the Commissioner of the Municipal Corporation of Greater Mumbai as well

as all Municipal Commissioners of all the Municipal Corporations in Maharashtra to

consider issuing a general directive not  to demolish,  evict  and/or hold auctions of

attached properties for a specifed period with a caveat that if  the Corporations in

some extra ordinary cases, for compelling reasons are required to do so, they shall be

at liberty to move the appropriate courts and obtain necessary orders.

5. A  copy  of  this  order  shall  be  forthwith  forwarded  to  the  Municipal

Commissioners  of  the  Corporations,  by  hand  delivery,  by  the  Advocate  for  the

Petitioners.

6. Stand over to 31st March, 2020. 

( R.I. CHAGLA, J. ) ( S.J.KATHAWALLA, J. )
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             IN THE HIGH COURT OF JUDICATURE AT BOMBAY

WRIT PETITION URGENT 2 OF 2020 (TO BE NUMBERED
SUBSEQUENTLY)

COURT ON ITS OWN MOTION

IN RE: Extention of Interim Orders

CORAM: 

HON’BLE THE CHIEF JUSTICE
HON’BLE MR.JUSTICE A.A.SAYED,
HON’BLE MR.JUSTICE S.S.SHINDE
HON’BLE MR.JUSTICE K.K.TATED

P.C.

ORDER

26.03.2020

1 The Bench of four Judges of this court is constituted in

emergent  situation  considering  the  outbreak  of  COVID-19

and consequential lockdown.

2 Mr.Asif I. Patel, Addl. G.P., Mr.B.V.Samant, A.G.P. And

Mr.Shahajirao Shinde, A.P.P., are present.  Efforts are on to

contact offce of the learned Additional Solicitor General.  

3 Our attention has been invited to orders passed by the

High Court of Delhi on 25.03.2020 in W.P. URGENT2/2020,

Order  of  High  Court  of  Kerala  at  Ernakulam  in  W.P.  (C)

No.9400 of  2020 (Suo  Motu)  on same date  and Order  of

High Court of Karnataka at Bengaluru dated 24.03.2020 in

Writ Petition No.6435 of 2020.  
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4 This  court  has  today  received  a  letter  sent  by  fve

Senior Advocates namely Mr.Janak Dwarkadas, Ms.Rajani

Iyer,  Mr.Anil  Anturkar,  Mr.Mihir  Desai  and  Ms.Gayatri

Singh requesting as under:

1. That the modalities of  affrming Petitions

are  modifed  to  dispense  with  the  personal

presence of  the Petitioner to sign and affrm the

Petition  particularly  in  Public  Interest  Litigation

on appropriate undertakings.

2. That the modalities of Filing Petitions are

modifed to allow for e-flings.

3. The hearing of the Petitions be undertaken

regularly,  through  video  conferencing  for  the

safety  and  protection  of  all  associated  with  the

exercise.

4. That  the  grievances  of  poor  and

marginalised  are  given  priority  and  with

sensitivity for effective redressal.

5 The  Registry  informs  us  that  matters  are  being

entertained  even  if  presented  directly  in  court  without

affdavit or court fee.  No procedural issues / objections are

being  raised.   Facility  of  e-fling  is  already  available  and

hearing through video conferencing can also be availed, as

that arrangement has already been made since last about
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one week.

6 The urgent matters on request are being attended to

and parties can make request for  urgent hearing through

emails or other modes.   Two courts are already notifed for

hearing  of  such  matters,  the  dates  of  sitting  are  also

notifed.   Registry  also  inform us  that  in  extreme urgent

matters, even at eleventh hour, parties can move court for

appropriate interim order. 

7 As  the  lock  down  is  now  declared  till  14.04.2020,

normal working of this court at least till then is not possible.

As the staff  is  not available,  fles cannot be made over to

court. As local transport is shut down, lawyers and litigants

are fnding it diffcult to approach the court.  

8 In this situation, we fnd it appropriate to continue all

interim orders which are operating till  today and are not

already  continued  by  some  other  courts  /  authority

including this court and the same shall remain in force till

30.04.2020,  subject  to  liberty  to  parties  to  move  for

vacation  of  interim orders  only  in  extreme urgent  cases.

Thus,  all  interim  orders  passed  by  this  High  Court  at

Mumbai, Aurangabad, Nagpur and Panaji as also all courts/

Tribunal  and  authorities  subordinate  over  which  it  has

power of superintendence expiring before 30.04.2020, shall

continue to operate till then.  It is clarifed that such interim

orders  which  are  not  granted  for  limited  duration  and

therefore,  are  to  operate  till  further  orders,  shall  remain

unaffected by this order.
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9 Orders  or  decree  for  eviction,  dispossession,

demolition already passed by any court/Tribunal/Authority

shall also remain in abeyance till then.

10 Considering the prevalent shut down and other issues,

we hope that Government as also municipal authorities and

other  agencies  or  instrumentalities  shall  also  be  slow  in

taking any coercive steps so as to drive the citizen to court

of law in the meantime.

11 This order be published on the offcial website of this

court and its copy shall also be forwarded to all concerned.

                                                      

HON’BLE THE CHIEF JUSTICE

HON’BLE MR.JUSTICE A.A.SAYED,

HON’BLE MR.JUSTICE S.S.SHINDE

HON’BLE MR.JUSTICE K.K.TATED
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IN  THE  HIGH  COURT  OF  JUDICATURE  AT  BOMBAY
CIVIL APPELLATE JURISDICTION

WRIT PETITION URGENT NO. 2 OF 2020
WITH

INTERIM APPLICATION NO. 93433 OF 2020
(Pimpri Chinchwad Municipal Corporation vs. Sarang Yadwadkar and Ors.)

CORAM:
HON’BLE THE CHIEF JUSTICE
HON’BLE MR.JUSTICE A.A.SAYED
HON’BLE MR.JUSTICE S.S.SHINDE
HON’BLE MR.JUSTICE K.K.TATED

Present:
Mr.G.H.Keluskar for the applicant.

Ms.Supriya Dangre for respondent no.6
(Water and Resources Department).

Mr.P.P.Kakade- Government Pleader with
Mr.Manish Pable-AGP for State.

ORDER
(September 30, 2020)

1. The situation in Maharashtra, because of the pandemic,

continues to be grim.  Normal functioning of the Courts is yet

to be restored. The litigant public may not suffer for no fault

on their part.  In such view of the matter, we consider it just

and appropriate to extend the interim order passed on this

suo motu petition, which is due to expire today, till October

31, 2020 on the same terms as directed earlier.

2. Insofar  as  the  applicant  (Pimpri  Chinchwad  Municipal

Corporation) is concerned, it seeks an order from us to allow it

Page 1 of 2
J.V.Salunke,PS
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to comply with the orders dated 26th September,  2019 and

16th June,  2020  passed  by  the  National  Green  Tribunal  in

Original  Application  No.49  of  2020 (WZ).  The  persons,  who

would be affected by reason of grant of relief claimed in this

application,  are  not  before  us.  In  such view of  the  matter,

relief as prayed for is declined at this stage. It shall be open to

the  said  Municipal  Corporation  to  take  steps  in  accordance

with law, as it may be advised.

3. This  order  will  be  digitally  signed  by  the  Private

Secretary of this court.  All concerned will act on production by

fax or e-mail of a digitally signed copy of this order.

HON’BLE THE CHIEF JUSTICE

HON’BLE MR.JUSTICE A.A.SAYED

HON’BLE MR.JUSTICE S.S.SHINDE

HON’BLE MR.JUSTICE K.K.TATED
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IN  THE  HIGH  COURT  OF  JUDICATURE  AT  BOMBAY
CIVIL APPELLATE JURISDICTION

WRIT PETITION URGENT NO. 2 OF 2020
WITH

INTERIM APPLICATION NO. 93433 OF 2020
(Pimpri Chinchwad Municipal Corporation vs. Sarang Yadwadkar and Ors.)
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to comply with the orders dated 26th September,  2019 and

16th June,  2020  passed  by  the  National  Green  Tribunal  in
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would be affected by reason of grant of relief claimed in this

application,  are  not  before  us.  In  such view of  the  matter,

relief as prayed for is declined at this stage. It shall be open to

the  said  Municipal  Corporation  to  take  steps  in  accordance

with law, as it may be advised.
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३. रॉयÊटी बाबत मनपा जे धोरण ठरवेल ते आपणɖवर बंधनकारक राहील.

अनु.Ď. कामाचे नाव
एकूण िनिवदा 

र¯कम 
(4+6)

रॉयÊटी व 
मटेिरयल टेÎटȒग 
र¯कम वगळून 
िनिवदा र¯कम

रॉयÊटी ची 
र¯कम

मटेिरयल 
टेȏÎटग 
चाजȃस

बयाणा 
र¯कम

अनामत र¯कम
कामाची 
मुदत 
(महीने)

िनिवदा फॉम« 
फी 

जी.एस.टी.सह 
(परत न 

िमळणारी)
1 2 3 4 5 6 7 8 9 10

1
ड,ग व ब ©ेĝीय कायɕलयाचे काय«©ेĝातील 
नदीपाĝालगतचा अनािधकृत भराव काढून 
जिमनीची समतल पातळी करणे.

11,22,29,970 11,22,29,970 0 0 5,61,150 56,11,500 12 37,430

2
ह ©ेĝीय काय«©ेĝातील नदीपाĝालगतचा 
अनिधकृत भराव काढून जिमनीची समतल 
पातळी करणे.

6,50,29,693 6,50,29,693 0 0 3,25,150 32,51,490 12 22,523

3
Ģभाग Ď.२ िचखली पिरसरात राडारोडा 
उचलणेसाठी यंĝणा पुरिवण.े

1,21,15,338 1,21,15,338 0 0 1,21,160 6,05,770 12 4,637

ई िनिवदा उपलÅध कालावधी :-
िनिवदा ȎÎवकृती अंितम िदनɖक व वेळ :-
िनिवदा पुव« सभा िदनɖक व वेळ (र.Ǘ.1.50 
कोटीचे वरील कामɖसाठी)

:-

िनिवदा पुव« सभा िठकाण :-
िनिवदा उघडणेचा िदनɖक :-

१.www.pcmcindia.gov.in 2.https://mahatenders.gov.in

सही/-

शहर अिभयंता
 का Ď. Îथा/िन/क-मु°य/कािव/279/2020 ȋपपरी ȋचचवड महानगरपािलका
िदनɖक : 31/07/2020 ȋपपरी१८

 2. Ģचिलत दराने GST िबलात अदा केली जाईल ¾यामुळे GST वगळून दर Ǐावेत.

ȋपपरी ȋचचवड महानगरपािलका,ȋपपरी१८
Îथाप¾य िवभाग

ई िनिवदा सुचना Ď - Îथाप¾य/क,ड,ह मु°यालय/12/3/2020-2021

ȋपपरी ȋचचवड महानगरपािलके कडून खालील नमुद केलेÊया कामासाठी ई टेडȋरग पǉतीने परसȂट रेट िनिवदा मागिव½यात येत आहे.
   1. िनिवदेचा दर भरताना एकूण िनिवदा रकमेतुन रॉयÊटी र¯कम व मटेिरयल टेÎटȒग र¯कम वगळून आलेÊया रकमेवर िनिवदा दर भरावा.

जािहरात Ďमɖक

िनिवदेचे वेळापĝक
िदनɖक 03/08/2020 ते िद. 31/08/2020
िदनɖक 31/08/2020 दुपारी 03.00 वा.पयȊत

िदनɖक 02/09/2020 स.11.00 वा.(श¯य झाÊयास)

कोणतेही कारण न देता िनिवदा पुण«तः ȋकवा अंशतः  मंजुर अथवा नामंजूर कर½याचा अिधकार मा. आयु¯त यɖनी Îवत:कड़े राखुन ठेवला आहे. िनिवदा संचाची िवĎी
https://mahatenders.gov.in या संकेतÎथळावर ई-िनिवदा सुचनेत नमुद केलेÊया तारखेनुसार सुǗ रािहल.सिवÎतर िनिवदा व िनिवदेबाबतची इतर मािहती खालील
संकेतÎथळावर उपलÅध आहे.

         सदरची ई िनिवदा Ģणाली वापराबाबत काही तɖिĝक अडचण िनमɕण झाÊयास NIC यɖचेकडील ई-मेल support-epro@nic.in अथवा Help Desk Number

0120-4200462,0120-4001002,0120-4001005,0120-6277787 या दुरÁवनीवर संपक«  साधावा.

िदनɖक 20/08/2020 दुपारी 03.00 वा.

मा.शहर अिभयंता कायɕलय, पिहला मजला, ȋपपरी ȋचचवड महानगरपािलका, ȋपपरी १८
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